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MARAN: Will the Minister of FIN-
ANCE be pleased to refer to reply
given to Lok Sabha Question No.
4088 on 5th November, 1 ¢82 and
state:

(a) whether Governmer t have
since collected the information re-
garding the excise appicvil of the
Company’s price list and its out-
standing excise liabilities zrd if so,
the details thereof;

(b) whataction Governmer t pro-
pose to take against ‘the Golden
Tobacco Co. whose premises were
raided by the Central Excise on
16th September, 1982

(¢) whether he has see n the r ews-
item in the ‘Economic Times” dated
10th February, 1983, allegirg that
oral orders have been issued to stop
probe of Golden TobZcco Company
and whether the news-item is true;

and

(d) has the Excise Department
charge-sheeted the cigarette com-
pany or issued any show cause no-
tice, and if not, what is the reason
for the inordinate delay ?

THE MINISTER OF STATE
IN THE MINISTRY OF FIN-
ANCE (SHRI PATTABHI RAMA
RAO): (a) Following the interim
orders of the courts before whom
certain matters relating to deter-
mination of assessable values of cig-
arettes manufactured by varicus com-
panies are in dispute, the price-lists
are being approved provisionzally in
terms of the directions of the courts,
No confirmed unstayed demand for
duty is reported to be pending re-
covery against Golden Tombacco

(b) and (d) No show cause notice
has ‘been issued yet, nor has any
charge-sheet yet been filed. As also
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mentiored in reply to the earlier
Question No. 4088, such action as
may be necessary and appropriate
in the light of the results of the

investigations which are in progress,

will be taken upon their completion
by the concerned competent autho-
rity in accordance with the relevant
law.

(¢c) The rewsitem is not correct.

Stamping and selling of Sarees
and Dhotis as ‘‘Co-optex™
by N.T.C.

2116, SHRI S. SINGARAVA-
DIVAL: Will the Minister of COM-
MERCE be pleased to state:

(a) whether Goverrment are
aware of the allegation that the
National Textile Corporation is stam-
ping and selling its ‘“‘Sarees and
Dhotis” s “Co-optex” at reduced
rates with a view to promote its
sales;

(b) if so, the facts thereof;

(c) what steps Government pro-
pose to take against such an act of
the National Textile Corporation to
protect the “Co-optex”; and

(d) whether Government propose
to probe into the matter to find out
the truth ?

THE MINISTER OF STATE
IN THE MINISTRY OF COM-
MERCE (SHRIMATI RAM DU-
LARI SINHA): (a) NTC mills are
not stamping their products as “Co-
optex”.

(b) to (d). Do not arise.

PHALGUNA 13, 1904 (SAKA)
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CBI indiiiry agaiist STC
Olnoes ™

2118.  SHRI R'ATANSINH;
RAJDA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether a high-ranking officer
found guilty of accepting illegal
gratification while in S.T.C. has
been appointed as a Marketing Dir-.
ector of the National Textile Cor-
poration; and

(b) why ro action was taken
against him when his guilt was es-
tablished beyond doubt in C.B.I..
inquiry ?

THE MINISTER OF STATE
IN THE MINISTRY OF COM--
MERCE (SHRIMATI RAM DU-
LARI SINHA) : (a) No, Sir,

(b) Does not arise.
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